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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of our former colleague, Shri Sudhir Ghosal.

Shri Sudhir Ghosal was a Member of the Sixth Lok Sabha from 1977 to
1979 representing the Midnapore Parliamentary Constituency of West Bengal.

Shri Ghosal was a Member of the Committee on Papers Laid on the Table
during the Sixth Lok Sabha.

A veteran freedom fighter, Shri Ghosal played a significant role in freedom
movement of the country. He took active part in the Quit India Movement of 1942.

A well-known social and political worker, Shri Ghosal strove for bringing
parity in the socio-economic status of the people and worked for the welfare of
agricultural labour and peasants and the industrial development of Midnapore and
the neighbouring regions.

Shri Sudhir Ghosal passed away on 29 January, 2012 at Midnapore, West
Bengal at the age of 92.

We deeply mourn the loss of our friend and I am sure the House would join
me in conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.01hrs

The Members then stood in silence for a short while.
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... (Interruptions)
MADAM SPEAKER: Q. No. 221, Shri P. Lingam. Nothing else will go on
record.

(Interruptions)” ...
1102 hrs

At this stage, Shri A.K.S. Vijayan and some other hon. Members came
and stood on the floor near the Table.%

... (Interruptions)
11.02% hrs

At this stage, Shri P. Kumar, Shri K. Chandrasekhar Rao, Shri Ponnam
Prabhakar, Shri Sansuma Khunggur Bwiswmuthiary and some other
hon. Members came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions)* ...
MADAM SPEAKER: Please let us have the Question Hour. Please go back to
your seats.

... (Interruptions)
MADAM SPEAKER: Just two days of the Session are left. Let us run the House.
Please go back to your seats.

... (Interruptions)

MADAM SPEAKER:The House stands adjourned to meet again at 12 Noon.
11.04hrs
The Lok Sabha then adjourned till Twelve of the clock.

* Not recorded
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, the House will take up Item no. 3, Papers to be laid
on the Table.

... (Interruptions)

12.00 hrs

At this stage, Shri A.K.S. Vijayan and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
12.00% hrs

At this stage, Shri S. Semmalai, Shri K. Chandrasekhar Rao, Shri Sansuma
Khunggur Bwiswmuthiary and some other
hon. Members came and stood on the floor near the Table)

... (Interruptions)
PN AT H AW HIA TAT WrET FRRBRUT JEURT FATT H Ao WA (Y. TROT I /E) :
Heredl, # & YRS TR Bl AR A AR 13 |91 e IR @ § -
(1)  frafaRea o=t @t ve-te afy (R qom sish dwvo) -
() ay 2012-13 & [l PN e iR Rien fawr, Yy #area &1
TR goie|
(Placed in Library See No. LT 6397/15/12)
@) ay 2012-13 & foIg wgpuTed, SO iR AeRyuTed fawm, oy
HATT BT RO goic|
(Placed in Library See No. LT 6398/15/12)
(2) AP Pl AR ARG N9 ARFRH, 1954 B GRT 4 (6) & A UG FERY
(WRT H mad &1 At (Ugenm dueE) e, 2012, S 17 WRAW, 2012 ©



29.03.2012 11

HRA o IS1U3 H ARG HAT BI0AT0 296 (31) H FebTIRIT B3 AT, Bl Yeb Ufd
(Rt o RIS venvu) |
(Placed in Library See No. LT 6399/15/12)
(3)  ®Hudl AfATH, 1956 B URT 619F & 3fava FfRad = @t Th-vs ufa
(fR=it e SHroh vanwon) -
(@) (TH) S R FER TT T SSHIS SqAwC HRINTA fAfes,
SR & a9 1993-1994 & HIIHRU Bl AHR GRT FHIEA|
@) T R HER W T SIS STawie HRUNTA fafies,
SR BT a9 1993-1994 BT dNNH Urde, RATIRIER oRd
T 39 R Fiae-Hereraaiers ©f fewfori|

(Placed in Library See No. LT 6400/15/12)
(@) () ISAT T SIS BRUNYA feffics, qa-ear & a9 2008-

2009 @ HIRIDIU DI ARBR GRI FHIEA |
@) ST W SRS HRURTA foffics, Ya-ear &1 ay 2008-
2009 W1 g1 Yferded, SRATIRITER oY qAT 87 W [ Ri=e-
HETCIETIRIES BI femfor|
(4) Swa (3) # SfeutRaa wAl &I FHUCH R [a 3 ¢ faerd & SR g2

arel &1 faaRor (=it Qe &Sl wwaxv) | ... (Interruptions)

(Placed in Library See No. LT 6401/15/12)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri
Virbhadra Singh, I beg to lay on the Table:--

(1) A copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Micro, Small and
Medium Enterprises for the year 2012-2013.

(Placed in Library See No. LT 6402/15/12)
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(i) Outcome Budget of the Ministry of Micro, Small and Medium
Enterprises for the year 2012-2013.

(Placed in Library See No. LT 6403/15/12)

(2) (1)) A copy of the Annual Report (Hindi and English versions) of the Khadi
and Village Industries Commission, Mumbai, for the year 2010-2011.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Khadi
and Village Industries Commission, Mumbai, for the year 2010-2011,
together with Audit Report thereon.

(111) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Khadi and Village Industries
Commission, Mumbai, for the year 2010-2011.

(3) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above. ... (Interruptions)

(Placed in Library See No. LT 6404/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri G.K. Vasan, I beg to lay on the Table a copy each of the following

papers (Hindi and English versions):-

(1)  Detailed Demands for Grants of the Ministry of Shipping for the year 2012-
2013. (Placed in Library See No. LT 6405/15/12)

(2)  Outcome Budget of the Ministry of Shipping for the year 2012-2013.

... (Interruptions)

(Placed in Library See No. LT 6406/15/12)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to lay on the
Table a copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Water Resources for the year 2012-2013. ... (Interruptions)
(Placed in Library See No. LT 6407/15/12)

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): I beg to lay on the Table a copy each of the following
papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Ministry of Heavy Industries and Public
Enterprises for the year 2012-2013.
(Placed in Library See No. LT 6408/15/12)

(2)  Outcome Budget of the Ministry of Heavy Industries and Public
Enterprises for the year 2012-2013. ... (Interruptions)

(Placed in Library See No. LT 6409/15/12)

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): I beg to lay on the Table a copy

each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Minority Affairs for the
year 2012-2013.

(Placed in Library See No. LT 6410/15/12)

(2)  Outcome Budget of the Ministry of Minority Affairs for the year 2012-
2013. ... (Interruptions)

(Placed in Library See No. LT 6411/15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PATIL): On behalf of Shri Ajay Maken, I beg to lay on the Table a copy of the
Outcome Budget for Grants (Hindi and English versions) of the Ministry of Youth
Affairs and Sports for the year 2012-2013. ... (Interruptions)

(Placed in Library See No. LT 6412/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I
beg to lay on the Table a copy each of the following papers (Hindi and English

versions):-

(1) Detailed Demands for Grants of the Ministry of Chemicals and Fertilizers
for the year 2012-2013.

(Placed in Library See No. LT 6413/15/12)

(2)  Outcome Budget of the Department of Pharmaceuticals, Ministry of
Chemicals and Fertilizers, for the year 2012-2013.

(Placed in Library See No. LT 6414/15/12)

(3)  Outcome Budget of the Department of Fertilizers, Ministry of Chemicals
and Fertilizers for the year 2012-2013.

(Placed in Library See No. LT 6415/15/12)

(4) Outcome Budget of the Department of Chemicals and Petrochemicals,
Ministry of Chemicals and Fertilizers for the year 2012-2013.
(Interruptions) (Placed in Library See No. LT 6416/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Railway
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2)

3)

(4)

Sports Promotion Board, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Railway Sports Promotion Board, New Delhi, for the
year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library See No. LT 6417/15/12)

(i) A copy of the Annual Report (Hindi and English versions) of the Centre for
Railway Information Systems, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Railway Information Systems, New Delhi,
for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above. ... (Interruptions)

(Placed in Library See No. LT 641815/12)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): I beg to lay on the Table a copy of

the Detailed Demands for Grants (Hindi and English versions) of the Ministry of

Urban Development for the year 2012-2013. ... (Interruptions)

(Placed in Library See No. LT 6419/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI R.P.N. SINGH): I beg to lay on the Table:-
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(1) A copy of the Competition Commission of India (Salary, Allowances and
other Terms and Conditions of Service of Chairperson and other Members)
Amendment Rules, 2011 (Hindi and English versions) published in the
Notification No. G.S.R. 854(E) in Gazette of India dated the 1* December, 2011
under sub-section (3) of Section 63 of the Competition (Amendment) Act, 2007.
(Placed in Library See No. LT 6420/15/12)

(2) A copy of the Competition Commission of India (Procedure in regard to the
transaction of business relating to combinations) Amendment Regulations, 2012
(Hindi and English versions) published in the Notification No. F. No. 3-
1/Amend/Comb.Regl./2012/CD/CCI in Gazette of India dated the 23™ February,
2012 under sub-section (3) of Section 64 of the Competition (Amendment) Act,
2007. (Placed in Library See No. LT 6421/15/12)
(3) A copy of the Notification G.S.R. 69(E) (Hindi and English versions)
published in Gazette of India dated 6" February, 2012, making certain
amendments in Notification No. G.S.R. 1693(E) dated 3™ October, 2007 issued
under Section 29A the Cost and Works Accountants Act, 1959

(Placed in Library See No. LT 6422/15/12).
(4) A copy of the Chartered Accountants Procedures of meetings of Quality
Review Board and terms and conditions of service and allowances of Chairperson
and members of the Board (Amendment) Rules, 2012 (Hindi and English
versions) published in the Notification No. G.S.R. 8(E) in Gazette of India dated
11" January, 2012 under Section 30B of the Chartered Accountants Act, 1949.

(Placed in Library See No. LT 6423/15/12)
(5) A copy of the Notification G.S.R. 68(E) (Hindi and English versions)
published in Gazette of India dated 6™ February, 2012, making certain
amendments in Notification No. G.S.R. 490(E) dated 13™ July, 2007 issued under
Section 29A of the Company Secretaries Act, 1980.

(Placed in Library See No. LT 6424/15/12)
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(6) A copy of the Notification S.O. 190(E) (Hindi and English versions)
published in Gazette of India dated 30™ January, 2012, appointing the 1 day of
February, 2012 as the date on which the provision of the Chartered Accountants
(Amendment) Act, 2011 shall came into force, issued under sub-section (2) of
Section 1 of the said Act.

(7) A copy of the Notification S.O. 191(E) (Hindi and English versions)
published in Gazette of India dated 30™ January, 2012, appointing the 1% day of
February, 2012 as the date on which the provision of the Cost and Works
Accountants (Amendment) Act, 2011, shall come into force, issued under sub-
section (2) of Section 1 of the said Act.

(8) A copy of the Notification S.O. 192(E) (Hindi and English versions)
published in Gazette of India dated 30" January, 2012, appointing the 1*
day of February, 2012 as the date on which the provision of the
Company Secretaries (Amendment) Act, 2011, shall come into force,
issued under sub-section (2) of Section 1 of the said Act

(Placed in Library See No. LT 6425/15/12)
(9) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Balmer Lawrie and Company Limited and the Ministry of Petroleum

and Natural Gas for the year 2012-2013.
(Placed in Library See No. LT 6426/15/12)

(10) A copy of the Outcome Budget (Hindi and English versions) of the
Ministry of Corporate Affairs for the year 2012-2013. ... (Interruptions)

(Placed in Library See No. LT 6427/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT H. PALA): I beg to lay on the Table:-
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(1) (1) A copy of the Annual Report (Hindi and English versions) of the National
Commission for Minorities, New Delhi, for the year 2009-2010.
(1)) A copy of the Action Taken Memorandum (Hindi and English versions)
on the recommendations contained in the above mentioned Report of the
National Commission for Minorities, New Delhi, for the year 2009-2010.
(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Commission for Minorities, New Delhi, for the
year 2009-2010.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library See No. LT 6428/15/12)
(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the National Projects
Construction Corporation Limited, New Delhi, for the year 2010-2011.
(1) Annual Report of the National Projects Construction Corporation
Limited, New Delhi, for the year 2010-2011, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.
(Placed in Library See No. LT 6429/15/12)
(5) A copy each of the following papers (Hindi and English versions) under Section
619A of the Companies Act, 1956:-
(i)  Review by the Government of the working of the Andhra Pradesh State
Irrigation Development Corporation Limited, Hyderabad, for the year
2010-2011.
(11) Annual Report of the Andhra Pradesh State Irrigation Development
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Corporation Limited, Hyderabad, for the year 2010-2011, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(6) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.
(Placed in Library See No. LT 6430/15/12)
(7) (1) A copy of the Annual Report (Hindi and English versions) of the Central
Wakf Council, New Delhi, for the year 2010-2011, alongwith Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Wakf Council, New Delhi, for the year 2010-
2011.
(8)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (7) above. ... (Interruptions)

(Placed in Library See No. LT 6431/15/12)

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF

DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): On

behalf of Shri Pradeep Jain, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Mahatma

Gandhi National Rural Employment Guarantee Act, 2005, for the year 2010-2011.
(Placed in Library See No. LT 6432/15/12)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the Council
for Advancement of People’s Action and Rural Technology, New Delhi,
for the year 2010-2011, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Council for Advancement of People’s Action and Rural

Technology, New Delhi, for the year 2010-2011.
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(3)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.

(Placed in Library See No. LT 6433/15/12)
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12.03 hrs

MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report the following three
messages received from the Secretary-General of Rajya Sabha:-

(1) “In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I am
directed to return herewith the Appropriation (Vote on Account) Bill,
2012, which was passed by the Lok Sabha at its sitting held on the 27"
March, 2012 and transmitted to the Rajya Sabha for its
recommendations and to state that this House has no recommendations
to make to the Lok Sabha in regard to the said Bill.”

(i1))  “In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I am
directed to return herewith the Appropriation Bill, 2012, which was
passed by the Lok Sabha at its sitting held on the 27" March, 2012 and
transmitted to the Rajya Sabha for its recommendations and to state that
this House has no recommendations to make to the Lok Sabha in regard
to the said Bill.”

(ii1))  “In accordance with the provisions of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Business in the Rajya Sabha, I am
directed to return herewith the Appropriation (No. 2) Bill, 2012, which
was passed by the Lok Sabha at its sitting held on the 27" March, 2012
and transmitted to the Rajya Sabha for its recommendations and to state
that this House has no recommendations to make to the Lok Sabha in

regard to the said Bill.”
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12.04 hrs

STANDING COMMITTEE ON AGRICULTURE
28™ and 31% Reports
SHRI BASU DEB ACHARIA (BANKURA): I beg to present the following

Reports (Hindi and English versions) of the Committee on Agriculture:--

(1) Twenty-eighth Report”™ on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-second Report
of the Committee on Agriculture (2010-2011) on Demands for Grants
2011-12 of Ministry of Agriculture (Department of Agriculture and
Cooperation).

(2) Thirty-first Report” on Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-fourth Report
of the Committee on Agriculture (2010-2011) on Demands for Grants
2011-12 of Ministry of Agriculture (Department of Animal Husbandry,
Dairying and Fisheries).

... (Interruptions)

12.04 V5 hrs

STANDING COMMITTEE ON EXTERNAL AFFAIRS
1" Report

SHRI ANANTH KUMAR (BANGALORE SOUTH): I beg to present the
Eleventh Report on Action Taken by the Government on the recommendations
contained in the Tenth Report (15™ Lok Sabha) on Demands for Grants of the
Ministry of External Affairs for the year 2011-12.

* These Reports were presented to hon. Speaker on 16 February and 01 March, 2012, respectively under
Direction 71 A of the Directions by the Speaker, Lok Sabha when the House was not in Session and the
Speaker was pleased to order the printing, publication and circulation of the Reports under rule 280 of the
Rules of Procedure and Conduct of Business in Lok Sabha.
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MADAM SPEAKER: Shri Dara Singh Chauhan — Not present.

... (Interruptions)

12.05 hrs

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
50™ Report

st o pUR (Flemdl):  AEea, § fASEl A TeuR SR SRS dlld Wed Jeury
Reaa fAaror fads, 2011 & IR § w1ffed, e Rrera, Y siv =g dede wmh afafy

®1 garaal gfaded (= o 3isl Weahvun) |Hved IR @l g

12.05% hrs

STATEMENT CORRECTING REPLY TO UNSTARRED
QUESTION NO. 1507 DATED 22"° MARCH 2012
REGARDING NEW ZONES/DIVISIONS IN THE
RAILWAYS’

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): Hon. Speaker, I beg to lay a Statement correcting the reply given
on 22™ March, 2012 to Unstarred Question No. 1507 raised by Shri P.C.
Gaddigoudar and Kumari Saroj Pandey regarding ‘New Zones/Divisions in the
Railways’. ... (Interruptions)E

(Placed in Library, see No. LT 6434/15/12)
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12.05% hrs

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of incident of Child Separation of an Indian Couple by
Norway Authorities and steps taken by the Government

MADAM SPEAKER: Now, the House will take up the Calling Attention.
Shrimati Sushma Swaraj.
... (Interruptions)

SHRIMATI SUSHMA SWARAJ (VIDISHA): Madam, I call the attention of the
Minister of External Affairs to the following matter of urgent public importance
and request that she may make a statement thereon:

“Situation rising out of incident of child separation of an Indian couple by the
Norway authorities and steps taken by the Government in this regard.”

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): Madam, with your kind permission, I lay the
statement on the Table of the House. ... (Interruptions)

"Two young Indian children, three year old Abhigyan Bhattacharya and one
year old Aishwarya Bhattacharya were taken away from their parents Shri
Anurup Bhattacharya and Smt. Sagarika Chakraborty, an NRI couple residing in
Stavanger in Norway by the Norwegian Child Welfare Service (CWS) of the

Stavanger Municipality and placed in emergency foster care in May 2011.

The ostensible reason given by CWS for this drastic action included "fear of
possible violence against the children and lack of adequate parental care". The
parents moved the Family Court to get the children back. The initial decision of

the Court went in the favour of the parents. The CWS, however, obtained a stay

* Laid on the Table and also placed in Library. See No. LT 6435/15/12.
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for the deferment of the implementation of the decision of the Family Court.
Accordingly, the children continued to stay in foster care. In its judgment
delivered on November 28, 2011, the Family Court accepted the
recommendations of the CWS that the (i) children be placed in long-term Foster
care and (i1) parents be given limited visitation rights. The parents filed an appeal

before the Stavanger District Court on December 20, 2011.

After the decision of the Family Court, the parents approached the
Embassy of India in Oslo to take up the matter with the concerned authorities and
the complete details of the case were made available to the Indian Embassy in the
third week of December 2011. Around the same time, the Ministry of External
Affairs was also apprised of the issue. Since then the matter has been taken up
strongly and repeatedly with the Norwegian Government in Oslo and by the
Ministry of External Affairs with the Norwegian Ambassador in India. The
External Affairs Minister spoke to his Norwegian counterpart on January 23,
2012 and sought the early return of the children to India to enable them to be
brought up in familiar surroundings under the loving care of their extended
family which was in their best long-term interests. External Affairs Minister also
sent a written communication to his Norwegian counterpart immediately

thereafter.

In view of the delay on the matter and on learning that the Stavanger
Municipality had applied for extension of the Residence Permits of the two
children beyond March 8, 2012 without the consent of the parents, the External
Affairs Minister took the exceptional step of sending Secretary (West), Ministry
of External Affairs as his Special Envoy to Norway from February 26-29, 2012.
The Special Envoy of the Minister carried a letter from External Affairs Minister
addressed to the Norwegian Minister of Foreign Affairs. He also met the Minister
of Children, Equality and Social Inclusion and other concerned senior officials. In

all these discussions, he conveyed the concern of the Government of India on the
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continued stay of the children in foster care and urged them to resolve the case
expeditiously by taking a humane approach and to send the children back to India
so that they could be brought up in their own cultural, linguistic, religious and
natural milieu and social environment which was best available in their extended
family. It was also conveyed to the Norwegian authorities that this was in the best

long- term interest of the children.

The CWS proposed a solution in early February 2012 which, while meeting
the Norwegian legal requirements, would result in the children returning to India
under the care of their paternal uncle. Accordingly, the uncle, Mr. Arunabhas
reached Stavanger on February 3, 2012. The CWS held several meetings with the
uncle to "evaluate him". After discussions with the uncle and with the Embassy of
India as also the Special Envoy, the CWS announced on February 28, 2012 that
the care of the children could be awarded to the uncle, if the Court so agreed. The
hearing of the Court was provisionally fixed for March 23, 2012. To prepare their
case, the CWS asked for the help of the Indian Embassy in Oslo to obtain
information regarding the judicial system and legislative and institutional
mechanisms available in India for protecting the best interests of the children.
This information was collated and sent to the CWS through the Embassy of India
in Oslo on March 13, 2012.

Unfortunately, the Court hearing which would have considered this solution
was postponed by the CWS after certain developments "led them to conclude that
the parents of the children and their families were not united." This has led to a set
back to the entire process of the resolution of the case. We do hope that this is

only a temporary delay.

On March 23, 2012, the parents and the paternal uncle signed an Agreement
which was notarised by the Embassy of India. This Agreement has been presented

to the CWS to enable it to submit it to the Court on the date of hearing.
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The matter was discussed in the meeting which Prime Minister had with the

Norwegian Prime Minister in Seoul on March 26, 2012.

The Government continues to believe that the long term interest of the
children would be served better if they grow up in their own social, religious,
cultural and linguistic milieu. The Government of India will continue to engage
with the Norwegian authorities on this matter.

... (Interruptions)
MADAM SPEAKER: The statement is laid on the Table of the House. Is it all
right?

... (Interruptions)
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St A R (fafcem): sieger AwEiea, ool f9 LMyl O & J1emd 8 H GRBR
3R e &1 LM DA HRAT AT8 el §, 98 A9 U b I W@ & o1 € 3R
S TRG H-qY & HAT A...(FIYH) $HH Q1 GBIl BT g 41 8 AR-IRET 984 © a1
# AR F Ul a0 Fedl fobg WaT H H§ dEar Al {6 g9 9 I a4 SHRaR
AT MY & ... (AGEF) U Al a1l DRI BT &9 & 3R GAX AFANIDBRI BT Iecidd 3R
draY ol ArTel # 58 @1 E@aU IR Y ARA &I AAHIHGdT B dTetdi BT [ad SATal
PR H-40 & AR W &l ...(FAUF) $H DIg T8l B bl R H-a0 A Fe@i Bl AT
TR S AFAINGRI BT &4 21 I8 91 gER fFar w1 5 S99 Q1 7i-aw & = 7 serer @
T B SR TP o O R § SR AT 751 999 of W B, I 9 3 a9 2 .. (7aem)
T A1 A9 7 FeATD DI 37O & € AR T ATl T 3751 a9 ol g1 Sfg Hl BIS B Ul A
2, U8 AR YT B AT 2| gAY # oUs W | ARGR F HEAl aed g F 121 RS
AR BT S 45 A AR & Job & AT RISl @1 8 6 9N aed au9 < a1l Jee
A S 7 o A H R bl @1 R fha B, S @ R W H de =gl f ush
fire @ 99 ft o f6 w99 & fg 1 fAae g a1 N F7 9T IWER AR el Su?
W ... (FTIM) AT THR TR & 6 3@ B oW & 9 371 741 gl fHe pedfa
3R RH XY Y g AHA T8 GeIsr|

Il PO 3T U8 Seell & QT AN 3N 3R BAR & AGIARI DI ARGR ol T | e
S IRYT AN B W STl BAR TS A AT AR W FST ol 2 3R T TRG BH AT
g BT Wl 909 e oA U7 I8 2. (FIEM) A Had A8 BNl © [P PR 7 3 ddb 98q

T R & offdhd 9 U dhadl fewdifed 21 3@ counter measures o T HibT 3T 17
g1 AR I AR 8 B 37 31 ARSBR MY 1 b | {Uwet &1 Aid & gere #4013k g9
g HA B ATl gs ol SHH A & g HAl 7 Sl ® AUR DI Dl
.. (cgge™) AR gg "3 S 7 Fe@i Bl el SRR SNl ofdbd $© aid el a1 | AR AT
IE Tdg 9eT 2 f6 dad =9 WY | 9 T x| AE QA g B qard T8l 2 G A9 39/
Sefeld Tl ST 1 TR 91d HY| 39 & =i P 9199 A Q1 9= A1 H 9 Al-q o
3T 18 Y T TS TN JiR Tgt < Th qF P TG Wl 2, I§ b 21 T o9
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adl | I 91 HAT BN | AeA a3 FH BT A dal 2rml| A B Al #@i-
19 gRT fopaT ST @1 ITe=-uI9vT URig Fal, al |ld ARBR J-a19 BT arad Uo7 a7 |
Hi-q0 Fed 3R FABA H A S G @, g ol oAfbd gedl Bl @ ol AR 18

ATel 916 D! AT 9ot BT 071 HA1 I8 Uhed SRAIGT g l... (Sraem)

safer # facer o7 w2t A He A b e B Araan 3R @S {6 a9 s
WIaT $9H SIS, 3717 dgd oUW €, Al 8 & A1 FHarl 8, 3Mud] AlqH © b o9
= 7 W B ford O €, STel ) ol S € 1 T gleld Bl 1. (Fag) 18 a9 & d18
T g &, VAT A SRS wE W E A WRER I TRAR, gadl A MR R I 4

AT T A1 I 9 I AN ded a9 TS| . (SFIM) WRPR 7 3@ dF Sl {6l g,

I T § MRy § <lfeh 319 WIUe AT BISHR HST B JAUAIBR d1d B Dl ATGeIBAT
g, VT # 7Egd Rl § IR WEHR I Ry xal g 6 we1 @ 3R del 97 U] g9
AMe B GAs & ol o oy 3R 89N a0 a9 AN, A8 W WHR F IR 2

... (cTggm)

MADAM SPEAKER: It is a very sensitive matter which we are discussing. We
are discussing a very sensitive matter.
... (Interruptions)
MADAM SPEAKER: Let the House be in order.
(Interruptions)El
MADAM SPEAKER: You please take one minute.

... (Interruptions)
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SHRI ADHIR CHOWDHURY (BAHARAMPUR): Madam, a few months
earlier, we had observed a high-velocity brouhaha in regard to the kids of Indian
origin who had been the victims of the Norwegian Judicial System....
(Interruptions) The Government of India has put all its emphasis to save those
children.... (Interruptions) May 1 ask the hon. Minister whether our diplomatic
effort was adequate and sufficient enough to assuage the feelings of the Indian
people who, at that time, went on an emotional upsurge. [ would also like to know
whether the Embassy has carried out a thorough study in regard to the Norwegian
or the Nordic laws.... (Interruptions)

Furthermore, I want to draw the attention of the hon. Minister to this
important issue. When Indians are residing abroad, they are called as NRIs....
(Interruptions). They should be guided by the family laws, by the personal laws of
their places of origin, India. So, I would like to know whether our Missions abroad
are trying to sensitize the countries concerned to be acquainted with the Indian
laws.... (Interruptions) Again I ask one question.... (Interruptions) 1 would like
to know whether our diplomatic Mission in Norway had carried out a thorough
study before intervening into this episode. I say this because 30 million Indians are
residing abroad as NRIs and their interest and safety needs to be taken care of....

(Interruptions)
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DR. RAM CHANDRA DOME (BOLPUR): First of all, I would thank you
Madam Speaker for allowing me.... (Interruptions) It is a serious case of human
rights violation — segregation of children from their parents.... (Interruptions)
Madam, you are a mother. You can easily feel the agony of a mother and father
when they are segregated from their kids.... (Interruptions) This is happening in
Norway. So, the Government is taking steps.... (Interruptions) The Government’s
pro-active role is appreciated. ... (Interruptions) There must be no more killing of
time.... (Interruptions) Some important thing is to be done now... (Interruptions)
The visa period of the children has already expired.... (Interruptions) Also, the
visa period of their uncle is also going to expire on 20"™ April this year....
(Interruptions) So, before that, what pro-active steps the Government are going to
take to bring these Indian children back to India and hand over them to their
parents or relatives? ... (Interruptions)

MADAM SPEAKER: This 1is not going on record.

(Interruptions) ..."

* Not recorded



29.03.2012 32

SHRI P. KARUNAKARAN (KASARGOD): I thank you, Madam Speaker, for
allowing me to raise this issue. ... (Interruptions) This is with regard to the two
Indian children taken away by the Norwegian Child Welfare Service....
(Interruptions) It was done in 2011. The father and mother are in India. Some
relatives have taken these children to Norway.... (Interruptions) It is now time for
the actual guardians, the father and mother, to take them back.... (Interruptions) |
think the Government has not taken any decision so far.... (Interruptions) May 1
know the reason why the Government has taken such a long time?...
(Interruptions) So, we request the Government to come out with a statement....
(Interruptions) The hon. Prime Minister said that there is an agreement with the
Norwegian Government but it is not yet implemented.... (Interruptions) The
children are isolated from their parents.... (Interruptions) It is really a shame for
India that the children are taken away by the foreign country and no action has

been taken by the Government to bring them back.... (Interruptions)
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, it is matter of
great, serious concern that the children have been taken away from their parents in
the city of Stavanger on the excuse of negligence and incompetence on the part of
the father.... (Interruptions) So, the Government of India should take immediate
steps not only on humanitarian grounds but also on the ground of Indian culture
that has been marred by the Norwegian Child Welfare Service by snatching away
the boy and their girl from their parents for almost 18 months. ... (Inferruptions)
So, the Government should immediately take appropriate action so that the
children can again come back to India and live with their parents....
(Interruptions) The visa of the children has expired.... (Interruptions) 1 would
urge upon the Government, particularly the hon. Prime Minister to look into the
whole matter. ... (Interruptions) The Government has a greater role to play....

(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): Madam Speaker, I am grateful to the hon.
Leader of the Opposition for her statement and the other hon. Members who have
brought up this very sensitive matter of Indian children going into custody in
Norway.... (Interruptions) Many developed countries have laws which allow the
young children to be taken from their parents.... (Interruptions) We first received
a request for seeking assistance on 13™ June, 2011 from one Shri Anurup
Bhattacharya.Eter this was withdrawn; and then, again he approached us only on
November 30, 2011. By then, the decision had been taken by the Child Welfare
Society to take them into custody. Since then, we have taken it up very strongly
with the Norwegian Government. Recently, in Seoul, our Prime Minister took it
up with the Norwegian Prime Minister; and the Foreign Affairs Minister sent a
Special Envoy to Norway; our Secretary(West) who went and met the authorities
and the Child Welfare Society and requested them that they should at the earliest

give the children back to be brought up in the natural surroundings with the love
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and affection. In the natural habitat and surroundings, they should be brought up
and they should be sent back to India with paternal uncle.

The latest is that the mother and father had given their consent for them to
be brought back to India in the custody of the paternal uncle. We are following it
up; we are trying to put the pressure on so that the Norwegian Court, which has
given the custody of the children; only they can revoke this thing and that they
should bring the hearing at the earliest date. We hope that it will be there; the
indications are that it might be in June and we would like to see the children back
in the natural habitat. I appreciate very much the Members’ concern and assure
them that the Indian Government and our Ministry are doing all they can to help
the parents, to bring the children back, and we put our best efforts forward to all

our Diaspora abroad to adjust the needs that are there.

12.16 hrs

STANDING COMMITTEE ON SOCIAL JUSTICE AND
EMPOWERMENT
23" Report

MADAM SPEAKER: Shri Dara Singh Chauhan.

N s Rig dem (af): wEEm # SOy erf dartes & |4 Cdfea (erggfa
Sfer) S (GERT WeieH) fag¥d, 20117 & IR H ARG A R bR daedt
I AT (TsEdl A | BT 23a1 afrded (B Jom ool HweRvT) dRdd bRl gl
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12.17 hrs
MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members, who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House immediately.

Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time. The rest will be treated as lapsed.

...(Interruptions)

* Treated as laid on the Table
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(i) Need to sanction construction of a bridge parallel to existing Zuari

bridge in Goa

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): The existing Zuari
bridge in Goa connecting Cortalim and Agacaim was built in 1983. It is the life
line of Goa economy. It has become old and every six months it is closed for
few hours for maintenance as it is quite in bad shape. God forbid if anything
goes wrong with the bridge and if it collapses, Goa economy will be in total

doldrums and everything will come to a stand still.

Goa is also an important world tourist destination, and it totally depends
on tourism industry for its survival. So, in the interest of the State which is also
celebrating Golden Jubilee of liberation from the Portuguese rule, I would
request the Hon'ble Prime Minister to kindly sanction a special package for Goa
to build a parallel bridge on river Zuari as the proposal for building one was
already included in the tender which was floated for construction of NH 14 from
Canacona to Pednem along with two more bridges, one at Talporna and

Galibaga at Canacona.

Due to certain circumstances the tender of NH 14 which was floated could
not be executed and the proposal since then has been put into back burner. I
would, therefore urge upon the Hon'ble Prime Minister to save the state of Goa
from total collapse by sanctioning a grant to build a parallel bridge so that Goans

are saved from a catastrophe.
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(ii) Need to include ‘Braj Bhasha’ in the Eighth Schedule to the
Constitution

2 o g (WRAQR): 997 99T R <% W) B U 9T @ RH Bl e § SR g9
YR U9 el W1 & WY H ST ST © SR T WINT © U@ H hs AMHYU g bl
fred € | derg | g9 9T & a1 oY @) Houe SR M | WA $WT & STt
TeT U4 1A 59 991 WINT H § | g8 WINT SR U<¥, HE UQ¥l, ISR, BRI Ud fieel &
YT e A H RISl HRAAIIA] GRT drell Sl § | (1odl S-geal § §9 WIN &I 34l P
efiet T8l fpar T R SR a1 9T 851§ I aTel dARN A ST Ay ® | Afa
B AMABY F A9 H 2 R HSWRA T BT Gl IR g9 9 & §R ol 2 | 3FIR
QA U4 AWH B U A g9 91§ § SR B Wifee S # oA faRy e v © |
IR Bl & WA # &1 W1 & Wi 1 YA fhar Sy a1 iR &7 o &1 9 gd dRIR
S A ABOT FAT S FHha © | 37 T g1 AT BT AT gl H Afiret el fmar T
g |

WRER A AR © 5 R Afagr @1 smedl syl § a1 9 & enHe b
ST |
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(iii) Need to convert Nagbheed - Nagpur metre gauge railway line
to broad gauge

2 ARRE Aol AR (TSRRIEN-RER): 78RIg, I &1 Tsferiel AR 49dy &3 U
arfer fUwsT gonm sfearft aiged & € | 39 fUss &= & sidvid Armits d QR Bt Yerd
ATed, S T=YR d ANTYR RTell I BIR okl 8, B g4 A9 60 AL 2 | 59 B Y4
ST DI T S A gRafia {6y S 2q faa B! Sl a9 | A7 B 1 G 8, Al
it I T TSI e # uRafda @ fRa T B | 39 AEA @I §9) e § uRafaa fey
AR &I Gfaar Faw s8R |

AR B WBR I JIRY B b 98 AHISs-TrYR Bl Yeld ATg DI T8I Xl oAl |
Al Py S B ATaIH HEH IO Bl DT DY |
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(iv)  Need to provide passenger facilities at Tirunelveli railway junction in
Tamil Nadu

SHRI S.S. RAMASUBBU (TIRUNELVELI): Tirunelveli is the second largest
city in Tamil Nadu. Number of tourist spots are located in and around Tirunelveli.
With the result, the floating population at Tirunelveli is very high. People from
southern States and other parts of the country visiting various places of
importance viz. Couttralam Falls, Manimuthar Dam, ancient Nellaiappar Temple,
etc. are alighting at Tirunellveli Junction. Besides, Tenkasi, Alangulam and
Pavursthiram are business centres. Many of the long distance south-bound trains
from various parts of the country are touching Tirunelveli. In recent years, many
of the trains which were terminated at Madurai extended to Tirunelveli. To cope
with the increasing train movement, Railways have recently increased one more

platform in Tirunelveli Junction.

However, this platform is not served with basic facilities. Roof shed is not fully
provided in the new platform and Foot-over-bridge (FOB) is not extended. People
are facing lot of difficulties to safeguard them from hot summer, rain and cold
weather conditions. Passengers particularly the old aged people are facing
problems in moving from one platform to another with their luggage due to the

absence of Escalators.

I shall, therefore, urge upon the Hon’ble Minister of Railways to take necessary
steps to provide Foot Over-bridge. roof shed in the new platform and also to

provide escalator in the Tirunelveli Railway Junction without delay.
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v) Need to provide honorarium to teachers appointed in Kasturba
Gandhi Balika Vidyalayas at par with those of Jawahar Navodaya
Vidyalayas

M SEfAST I (SARATS): B8 ARBR 7 < & UM galrhl H arfererall ol et
feet & PwRar el Arariiy arferet faemer ATSHT QR <% # ] YA b1 iy ferar
g | S & AT TR YW H A 2004 A 746 [T Wel H HRIRAT ASH A Bl TS & |
dferd 81 & B | ol S faererdl H BriRa et Ud ared @l fdar & o Ay e
W@ 2 | afh I TRe @ Wfdar el ®1 Tagy emerd § 18,000 T i w1 € | I
@ ST HRRA AfaaT HAT & 999 H QA A O T DI IGRN §s © | TAY AR, DR
et SraRity fererdi @ fRierdl vd Wit & Aed § ekl Ud Td-IdRor Bt gichar Wt gl
2 | S WRBR - GHM B & [y 91 99 o] R b1 Rigid ] fhar 11 § | 59
qEYE HRRAT T AR qiferdT famaa & Redl o1 wuiw weey 9 glaad T8 Hd
W T | IR T AP AT B U W HeRal Wl faener & gt vd W @1 Jared
femera @ Wfdar Rierdl ot I8 AT Td TdIHIBROT B Uishdl I o< DA bl AT BT gl
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(vi)  Need to complete half-completed bridges on river Rapti in Balrampur
and Shravasti districts of Uttar Pradesh

ST, faa R vy (smawtt): W Fated 89 & She deRMYR SR Jee H W A6 i)
STERT ST PN U1C Td TUS Sl H @ T& W A sfeRyRar g it {6 qv fFrates
&5 & dra-dra Al q gR1 QUi f6d S @ R S @ A 8w wied,
GTEA! q7 & b & oy SIf¥eny a9 M1 g | Pred ’Ie W AA AT BRI Bl
forHtor e uhrE e B (0T BRIe) & e fhAr S geben € | Siafd SfeRyRar @ i
e qof BRI ST SaRTd ©

Tied, WX a9 & d RIS T AU & & B9 & BRI AW T4 IR BT &F
d9 WEN A %G H PR Y A He O © TAP] A9 ISBR IR[SThled, 8l AR
M U4 IR S il & dered J fow 8 9 §

PHYAT QM1 el & 101 Ud Farerd BT e ARBR Pl Y& PR BT DT Y |
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(vil) Need to hand over cantonment board land for road widening work
near Ashoka Circle, Belgaum in Karnataka

SHRI SURESH ANGADI (BELGAUM): Belgaum city is the fastest developing
city and is being groomed as second Capital,Consisting a population of about six lakhs
in Karnataka State. There is heavy traffic movement in the city. But, at the City
entrance there exists an old Octroi Naka Building of Cantonment Board, Belgaum,
measuring hardly 36.54 Sq.mtrs near Ashoka Circle which is in the heart of the
City Roads. This area was demanded to be transferred to Public Works dept, .in
lieu of equal value land transfer by the district administration. This proposal was
forwarded by the Cantonment Board authorities and awaiting clearance from
Defence Dept in Delhi, since years

Also, the Defence authorities in Belgaum are also found engaged in
constructing Compound Wall all over the City area, leading to complaints of land
encroachment of private residents/farmers, though their( Defence ) area measures
only 1302 acres near Mandolli village in Belgaum taluka which often leads to un-
necessary friction between the Public/civilians and local Military personnel. This
compound wall so constructed is also hampering the road widening works of
National Highways/ Public Works Dept.

Hence, 1 urge the Govt to initiate steps to clear pending proposal for
handing over of Cantonment Board land near Ashoka Circle, Belgaum to take up
immediate road widening process and also to direct the concerned Local Military
authorities to stop compound wall construction activity to avoid un-necessary
conflicts between Civilians and Defence in my Belgaum Parliamentary

Constituency Karnataka.
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(viii) Need to take immediate steps for revival of Cachar Paper Mill, a Unit of
Hindustan Paper Corporation Limited, Assam

SHRI KABINDRA PURKAYASTHA (SILCHAR): Cachar Paper Mill, a unit
of Hindustan Paper Corporation, Panchgram, Assam is the solitary heavy
Industry in Southern Assam bordering Bangladesh. This industry was playing
a vital role for socio-economic development of this remotest part of India. It
was a profit making unit by producing high quality paper. Unfortunately
because of flowering of Bamboo in the North Eastern States and also due to
transportation bottlenecks, the supply of raw material disturbed extremely
causing severe impact in production. The management of the Mill could not
face the situation properly and as a result the unit gradually lost its viability.
Now the Cachar Paper Mill has been suffering from financial crisis and proper
management. The Mill is at recovery stage and needs extra care from the

Government.

I suggest for revival of this unit, the Government should come forward with
necessary funds and the responsibility to be handed over to the efficient
management to regain its prestigious status and safeguard livelihood of lakhs
of people who are directly or indirectly dependent on regular operation of the

Mill.

I urge upon the Government to take immediate steps to save this precious unit

of Hindustan Paper Corporation.
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(ix) Need to provide funds for completion of Tilaiya Dadar Irrigation
Project located on Bihar and Jharkhand border

2t B AEh (TW): 9ER vd sREs A W Rd et @rer (g aRarsr & i &
fo &el wud @ fHy MU | HAG 700 UHS (BT BT SHIA BT Farrast RN DI Y
B fear mar oif 3 dp fhaml @1 ol @ Rre 8 81 W@ 2 | Siefe g afRare
& oo 89 | T, Farer d SErEe S90S @ el B Rrarg @ giaer ferh |
I & e el srex Rems kAo & eex R aRaresn &) fear man | e &
BCHT fHAMI & AT AT 81 %@ © | 30 IRATSHT & BRI & § 9RA ARBR A AT
HAT § [ [98R ARBR B AR oA HRE Y | 71, Fa1&l Ud TeHEE & [har shqd]
TCE PR W & | 39 3R H WRPR BT &1 3he Bl g |
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(x) Need to provide BSNL mobile service in villages in
Narmada district of Gujarat

N AGENE St W@ (WEE): W AR 8F WHRd Siaid THal el # dig|eEad &
AESe AT B PAdac! T8 & D BRUT Ig1 & o7 ) I AGIsel Adl Bl ST
B | dfed 8 | 59 e Rl & g4l Sl & by 1id, ISkl P b 15 B AW Al
#H, ST AISEl &6 & 15 W AT Al H, fUTd| &l & 20 ® SEHI ial § ATsd dal
B PFAAE TE BN A dIUATACS HAT B WIS HaT BT BRIGT T8l S U1 8 © | S
|l Tl H el AT HaT B bHaciael T8l & Ag THal el & i dlegdd § Wel §U © |

WEHR A JIRY g THa el & IWa Tidl H Al Fal B drideldel Iuaed
HRATY MR e & AEAH | I8 Wl S0 18l § b I8 HaT ol qab b SR F g9 idi
H IudY R TE B qDI |
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(xi) Need to appoint adequate teachers in Kendriya Vidyalaya Jalgaon,
Maharashtra

sit T.d&. arn uidta (SerTia): Sy ey e & gRI HERIG, & Solflid H iy

fremer Tema < @ ? <fhT I8 i fAEne wiu & 9 ¥ & S S@vd & ervTe
4 S &1 ReR REE T w2 | g bR gRl D= HHARAl 927 9 &3 & gzl &
Ry e Suee aRM & foau wnfid du f[Aered Said U 39 ST ¥ Pl Q)
fowrs gsar & | ol & P fAemery § ferdl &1 wd 9o Iy sredT arel et @
fFrgfeky @ srvma # @l @1 Sfra Rien Suce 8 81 & 2 SR Afwrae! # srdan o 8
T/ T | B [Gemey Serna § el @ & & SR JHHED] | (U g DI e
e ff o o) o 2 | o= e S 6 o wkg Ren & fag s s ©
ISP IUET qAT TWATA & 39 | el &1 Wk AR @ 8 | IR a1 s fenea
e & yeue | Rueri B HHT qor sredr Wi el @ Fgfaa & ddy § wEerR &
qed ¥ RIGR, SRg & & a8 W I Hriars! T8 & 9 HiaT H{ S B dard
faerre 45 81 A&d1 T 3R ST Q@ Wl WROR W [ | 3T MU 3Ry 7 % Aa
e faem #5rer &1 Sfua S SR Serta & S fAEne W e snawfia w) a8l
W Fgur el B HH Bl <@d gy 91 RiGTAT &1 deblal w1 911 @12y iR e &

HiIT P &I H [Ad §Y 9 GdY H Tehial HRIATE PR B MMUD AETH F AT Bl g |




29.03.2012 47

(xii) Need to construct an overbridge/underbridge for pedestrian movement
across N.H 75 near village Jaurasi in Gwalior Parliamentary
Constituency, Madhya Pradesh

sierelt TenerT v Rifdan (vanform) (i Wy &3 arforaR & U™ SRR 9 S IR
75 TORAT & | Sl 98d I AR H 4 U & | U9 SRR & Sifaier fhami &1 i asd
& Al AR B | R IR aRa IWaTRil 7 SToet el e wfifed S-S et €
9 e R AN B 4RI €619 8§ | BR o G (A0 & IR AT b1 qard 3R
ff 98 T | s HRe1 R AT SRR I A BIS T BIs 9Sd g ufed gl & §
| I ISR TR AHION DI SMarSrsl & forld U 3R 9 A1 Ydol g1 a1 S b1 3fd
JMaHAT & | FTaes! 7 H16 THg A " T | UM RN H U dgd i ggae off
AfR & | e e SRl HeRITOT AT MR ST REd € | Sad g9 & (AT | weRTo
WY I 81 Whd ® | IER ISR WTThR0T TaTfoiik gRT d9Ts. o Yol 39 9$®h IR U
SR 3 IS SR fai/afer fawr a1 faan S a1 amivl &1 Ud &5 @& aRig SRRl g A
HfER R 3 aTel SRR &1 IS UR HA | Flaem Bl |
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(xiii) Need to review the new time-table implemented in Kendriya idyalayas
by Kendriya Vidyalaya Sangathan

St T TR (ABHER) :H TRBR B & B3 [JaTed W67 gRI &d & 3 fog Ty
foir 1 SR Spe BT AR g | iy fAEne Wed 1 qud gd fard e dra

2009 & WEAOR HiSd CIgH <del (IR fhaT & | 9 T TEH I & SR ygall IR il
diRers 45 fiFe @1 ok a1t NRTS 40 e &1 @ T g | s TRe favat Rive ara
Wpll H el Bl YOI Yae 7.30 o1 ¥ AR g1 RI¥E drel Ihell § Wpel Bl YA 7.00
oI A B B 1 DI TS © | Gied o ufafed 6.10 A @Y Uqe @ @iy 1 qgrax
7.30 ©C BRA BT UG [HAT & | WISH T @i+, TN, BT, q = bl & oy Refeni
DI UP T 20 S Wpel | 3D Wb DI a1d Bl & TP ReTh IURIG B 3fd Tb I
et fiftas § o = E |

IS BT T o G A TS o Wehdl § W AGEING AR R <@l A Al I8
Rierepl & |1y 3rAg © | Ag el Rige arel ¥l 81 A1 S99 arel , A1 <A a9
AN HRA A el vd BrAl a1 Bl fQghd 8Nl | S9dt RI%E drel BIAT B g 7.30 b
Wpel UEAT BIAT o7 | 319 FHAEY 961 U O & 916 IS¢ gag 7 991 Wpol Ugadl AT |
SIS & fadl § BE B Yae-gae Wl Uga 3R AW B R ¥ W AW A fHa feand
B, SdT AEST B IS oI S Il & | 31 a)e el & dRfaf & Uah € 20
e 9@l QU S | ST T 988 WA &1 AWAT BT IS | Ipedl & Gedl & S
A T B are Riers U SATE R ggA A PR 98 STYs} BT WOl hd B | g8 7 Al
GaE AT B UG SR A QUeR DIl Rrer @ drel ferepi 1 av 3iR WY Afded W &1
ATEAT BRAT TS | B I8 3 AT TR MU AR B WO IR BFM 7 G D 59
T ol & dar el @ el 4 2ve oAy ¢ | el 7 T 16 AE B s
Ui & Raars Fell uedl qigex faRig Wt SIarm o1l |Wa § 3N W 9 3fi|red &Y |

qd: A WHR W qT 2 P 98 s erey deT & T egg-edd Bl F PR
R TIGH-CTA BT & Sl ARG I 8, TRBIR & B (e 7 |
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(xiv) Need to set up NTPC power plants in Bilhaur, Hardoi and Sitapur in
Misrikh Parliamentary Constituency, Uttar Pradesh

2 3l HAR aa (Frafke): <o 4 faRrer SR gae o # f4gd &1 1R Hdhe aRapRR
g a1 fes vd uriv] sfaal # faeg@ & 9 & & g4 § | WN 9ee aF fAfda, S
Ud 9gd o fUsset gom &= 3, i faega &) 99 9§ rgal T8l 7 | AN 99e WA © ofdia
femex fAeeR, &%a8 ok darR # figd @t 9gd & <o R 2 | 39 &3 § od-38
el d fastell a9 et & qen W Gl HEw # @ R SR W @R @ S 8,
PR fIgd & owra § YE0N, fHAMl T 1 S MR B AR BIGATS BT [T BRAT
TSl © |

I A Bs AYPR A AR 7 [ IR vew v At dwdy e | faga &
AR fhoetd 1 &ae H &@d gY f[deelk, &als Sk iR 3 uFodiofodo & fdgd wdx
R By I 7 PRIR HEH oMY |
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(xv) Need to sanction construction of inter-state Kottoor-Ambasamudram
road connecting Kerala with Tamil Nadu

SHRI A. SAMPATH (ATTINGAL): The interstate road traffic of the Southern
districts of Kerala and Tamil Nadu has become strenuous, time consuming and
leads to heavy fuel and financial loss. If the old mountain road connecting
Kottoor in Thiruvananthapuram district with Ambasamudram of Tirunelveli
district, which was used for many centuries but not is use now, is renovated and
developed into a highway it will solve the problem. Without any environmental
problems, some tunnels can be bored like that we had done in Konkan Railways
and a rails and road parallel connection will serve the purpose. Hence, I urge
upon the Government of India for sanctioning of the Kottoor- Ambasamudram

road at the earliest.
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(xvi) Need to sanction a new rail line between Berhampur and Phulbani in
Odisha

SHRI RUDRAMADHAB RAY (KANDHAMAL): The Planning Commission in
its report comparing the development status of economic infrastructures of
Odisha vis- a -vis in the country says "However it is most unfortunate that in poor
and backward state like Odisha, development of rail networks has received much

less attention of the Central Govt, in the post independence period."

Kandhamal district in Odisha is the most backward district in the state as per the
economic parameters. The people of Kandhamal district are yet to see a rail line.
The Government of Odisha has been demanding to sanction a new train line from
Berhampur to Phulbani (169.8 K.m.). A preliminary engineering cum traffic
survey was conducted in 2003 and the detailed survey has been completed in the
year 2010. Kandhamal is one of the extremely backward districts of Odisha
though the district is endowed with huge deposit of granite, graphite, quartz,

manganese & Bauxite.

The district has huge amount of forest produces like Kenduleaves, Bamboo,
Tamarind etc. The projected rail link shall connect Phulbani with coastal Ganjam
district and then to Gopalpur port, which shall lead to increase trade, commerce

& Tourism.

I, therefore, urge upon the Government to accord sanction of this new Rail line on

priority i.e. Berhampur- Phulbani during the year 2012-13.
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(xvii) Need to increase the Minimum Support Price for paddy and make
arrangements for procurement of paddy from farmers of Tamil
Nadu

SHRI O.S. MANIAN (MAYILADUTHURALI): Steep hike in Fertilizers and
pesticides prices coupled with increased labour costs have snowballed into
exorbitant cost of agricultural production which has gone up beyond 200 per cent.
Minimum Support Price of Rs 1,110 per quintal for fine variety and Rs 1,080 per
quintal for common varieties of paddy given by the Centre is not sufficient. M.S.
Swaminathan Committee’s recommendation to increase MSP to at least 50% more
than the weighted average cost of production has not been implemented by the
Centre in spite of repeated demands. Impoverished farmers are unable to pay back
agricultural loans due to the heavy losses suffered by natural calamities like flood,
cyclone and drought. Centre has not realized the ground reality even after reports
of suicides from States such as Andhra Pradesh, Karnataka, Maharashtra, Punjab,
Rajasthan, Orissa and Madhya Pradesh. Rising to the occasion, the Hon’ble Chief
Minister of Tamil Nadu has announced an incentive price of Rs 70 a quintal for
fine variety and Rs 50 a quintal for common varieties. In view of the hardship
faced by the farmers, I appeal to the Centre to increase MSP immediately and
alleviate the misery of farmers by procuring all varieties of paddy in all the

procurement centres during the harvest season.

... (Interruptions)

12.18 hrs

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
14.00% hrs

At this stage, Shri Gutha Sukhender Reddy and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
14.0% hrs
At this stage, Shri Ramesh Rathod came
and stood on the floor near the Table
... (Interruptions)
14.0% hrs

At this stage, Shrimati M. Vijaya Shanthi and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

14.01 hrs
BUSINESS ADVISORY COMMITTEE
35™ Report

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to
present the 35" Report of the Business Advisory Committee.

... (Interruptions)
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14.02 hrs
JUDICIAL STANDARDS AND ACCOUNTABILITY BILL, 2010 — Contd.
MR. DEPUTY-SPEAKER: Now we take up item no. 24. Shri Salman Khurshid.
... (Interruptions)

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): Mr. Deputy Speaker, Sir, [ am very
grateful to the distinguished Members of the House who have given their valued
comments and suggestions on this Bill. The Judicial Standards and Accountability
Bill is an important step that the Government has taken along with a series of
similar measures that we are taking for probity in public life and as far as the
Judiciary is concerned, this Bill will give statutory backing to the universally
accepted values of judicial life which have been held in the highest esteem. ...

(Interruptions)

IUTEAE HEIGT : Dacl HA Sl bl a1 Rebre # ST, qrevt fobdt wewg & a1 Repre d 781
ST |
(Interruptions) ... ~

SHRI SALMAN KHURSHEED: Sir, I believe that the objective of this Bill is to
replace the Judges Inquiry Act though the broad principles of the Judges Inquiry
Act are also contained in the contours of this Bill. During the discussion on the
Bill in the House on 28" December, 2011, many Hon. Members have given
important suggestions. This Bill has already been considered by the Standing
Committee. The important suggestions given by the Standing Committee have
been taken on board and amendments have been introduced to reduce the quantum
of punishment for making frivolous or motivated complaints. ... (Interruptions)

We will ensure that maximum independence of the Judiciary is maintained

whilst we also ensure judicial accountability. The issues that are raised about All

* Not recorded
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India Judicial Services are also  being addressed by Government.
(Interruptions)
IuTeAs ARG : AT W o R ARG
SHRI SALMAN KHURSHEED: Sir, with these words, I may also be allowed to
lay the rest of my speech on the Table and I request the House to pass the Bill.

"The Judicial Standards & Accountability Bill is an important step which is
being taken by the Government for achieving higher standards of probity and for
giving statutory backing to the universally accepted values of judicial life. The
passage of this Bill shall be a major achievement in establishing systems and
procedures that will be far superior and practicable compared to provided in the
Judges Enquiry Act. I am certain that public confidence in integrity and
impartiality of the higher judiciary will be strengthened with this Bill as it will
enhance the quality of judicial decision making by ensuring impeccable conduct in
dealings with matters not only of general public importance but also individual
aspirant for justice.

During the first discussion on the Bill in the Lok Sabha on 28th December,
2011, Hon. Members of Parliament Shri D.B. ChandreGowda, Shri Manish
Tiwari, Shri Shailendra Kumar, Shri Vijay Bahadur Singh, Shri ArjunRai, Shri
Kalyan Banerjee, Shri R. Thamaraiselvan, Shri A. Sampath, Shri Pinaki Misra,
Shri Chandrakant Khaire, Shri S. Semmali, Dr.Sanjeev Ganesh Naik, Shri Nama
Nageswara Rao, Shri Sanjay Singh Chauhan, Shri Ganesh Singh, Kumari
Meenakshi Natrajan, Shri Prabodh Panda, Shri Raghuvansh Prasad Singh,
Dr.Mirza Mehmboob Beg, Shri Narahari Mahato and Shri E.T. Mohammed
Basheer participated and made important suggestions on various provisions of the
Bill. I will briefly touch upon some important issues raised by hon. Members.

Hon. Member Shri Gowda spoke of the National Judicial Oversight
Committee (NJOC) and for giving it wider functional constitutional powers

including that of taking help from outside sources for getting more information. In

*.....* This part of the speech was laid on the Table.
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this regard, I may draw the kind attention of the hon. Member to the provision of
Clause 38 of the Bill where the NJOC is entitled to take assistance of such officers
of the Central Government or State Government or any agency thereof or authority
as it deems fit. I believe that this provision does empower the Oversight
Committee to take assistance as needed and therefore, suffices the purpose of
gathering adequate information.

One of the hon. Members has raised the issue that NJOC should be a body
where representation of the legislature, the Bar as well as eminent jurists should be
included. After carefully examining this issue, our considered view is that since
the impeachment of a Judge is ultimatley to be decided by Parliament, Members of
Parliament may not also be included in the Oversight Committee. However, the
NJOC includes an eminent person to be nominated by the President of India.

One of the hon. Members has wanted to know whether after scrutiny and
the matter being sent to the President after Resolutions, of both Houses, it would
be further examined by the Supreme Court by way of an appeal or a writ petition. I
may clarify that no appeal has been expressly provided in the Bill after the
Resolution of Parliament. The Judge to be impeached may of course avail the
benefit of the judicial review under Article 226 and Article 32 of the Constitution
that form part of the basic structure of the Constitution and are available to all
persons.

Some Members have raised the concern that the quantum of punishment for
making frivolous and false complaints is on a high side. This has been taken care
of in the official amendments to be moved, by which punishment has been reduced
from rigorous imprisonment of five years to simple imprisonment of one year and
also the fine being reduced from Rs.5 lakh to Rs.50,000. I hope this will be
satisfactory for the hon. Members.

Regarding to need to take suo motu action against delinquent Judge by the

Oversight Committee, I would like to state that the complaint procedure has been
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made very simple. Of course, the Bill does not prevent any Member of Oversight
Committee to make a complaints as a member of the public.

One of the hon. Members has raised the point that the motion for removal
of a Judge on grounds of misbehaviour can also be moved in Parliament. I believe
the hon. Member is referring to Clause-47 of the Bill that deals with Investigation
into misbehaviour or incapacity of a Judge by Investigation Committee for
removal of Judges. This is the original constitutional provision for impeachment of
a Judge tha t is adopted in this Bill. This is also provided under the Judges Inquiry
Act, 1968.

Another important issue which was raised during the discussion was that
the composition of Investigation Committee should be indicated in the draft Bill
itself. This may prima facie appear to be desirable. However, after examining the
issue carefully, it was felt flexibility should be provided to the National Judicial
Oversight Committee to constitute Investigation Committees depending upon the
circumstances nature of the complaint.

One of the hon. Members has advised inclusion of Judges from other High
Courts rather than the concerned Judges High Court to be nominated in the
"Complaint Scrutiny Panel" (CSP). In this regard, I may draw his attention to the
fact that in the normal course in any High Court, the Judgment of a single Judge is
examined by the Division Bench of the same High Court. As such, no issue of bias
is raised. Moreover, inclusion of Judges from other High Courts may give rise to
practical problems as the High Court Judges are burdened with case overload and
travelling to other High Courts for CSP may be very time consuming.

While participating in the discussion of the Bill, the hon. Members have
also raised two related very important issues beyond the ambit of the Bill: one is
about the appointment of judges and the other with regard to attracting the best
quality talent to join the judicial service. We are all aware that the current system
of selection of judges has been mandated by the Supreme Court in its judgement in

the case of All India Judges' Association Vs Union of India (1993). According to
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the existing arrangement, the judiciary has a major say in judicial appointments.
The Executive endorses the recommendations made by the Collegium, both of the
High Courts as well as the Supreme Court. This system the Executive from a
meaningful participation as well as sharing of information in its possession beyond
a point. More effective participation and contribution can be achieved only if both
the Executive and the Judiciary have an institutional consultation process.

Representations have been received from various quarters in the past to
restore the balance between the Executive and the Judiciary in the selection and
appointment of judges. There is also a suggestion for setting up a National Judicial
Commission. In fact, this has been emphasised by several hon. Members as well.
Suggestion has also been made for an All India Judicial Service to attract the best
talent both at the level of the district Judges as well as the higher judiciary. I am
happy to share with the hon. Member that both the suggestions are under
consideration of the Government. We are keen to put in place a system that would
ensure that best and brightest are elevated to the bench and in a transparent
manner. Before concluding, I must place on record the fact that the judiciary of
our country has conducted itself with impeccable dignity and propriety. The idea
of the reforms being considered is to ensure that in the changing circumstances the
credibility is not undermined and at the same time the

Constitutional obligation cast on the President for judicial appointments is
discharged effectively with both the Judiciary and the Executive contributing in a
spirit of cooperation and mutual respect for each other's priorities. I am not going
into the detail of the models that have been recommended in the past. The
Government will give due consideration to the views expressed by hon. Members
while formulating the proposals. All these will be pursued actively but meanwhile
the objective of enforcing Judicial accountability and ensuring independence will
be realized. Substantially with the passage of the Bill. I commend the Bill to the
House. Thank you Mr. Dy. Speaker.*
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill to lay down judicial standards and provide for
accountability of judges, and establish credible and expedient
mechanism for investigating into individual complaints for
misbehaviour or incapacity of a judge of the Supreme Court or of a
High Court and to regulate the procedure for such investigation; and
for the presentation of an address by Parliament to the President in
relation to proceeding for removal of a judge and for matters
connected therewith or incidental thereto, be taken into
consideration.”

The motion was adopted.

... (Interruptions)

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause
consideration of the Bill
The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Judicial Standards
Amendments made:
Page 3, line 23,--
for “have close association”
substitute “have close association or close social interaction”. (3)
Page 3, line 39,--
after “academic forum”

insert “so as not to affect his functioning as a Judge”. (4)
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Page 3, after line 41, insert—

“(fa) make unwarranted comments against conduct of any
Constitutional or statutory authority or statutory bodies or
statutory institutions or any chairperson or member or

officer thereof, in general, or at the time of hearing matters
pending or likely to arise for judicial determination:”. (%)

(Shri Salman Khurshid)E

MADAM SPEAKER: The question is:
“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.
Clause 3, as amended, was added to the Bill.
Clauses 4 to 11 were added to the Bill.

Euse 12 Functions of Scrutiny Panel
Amendment e.‘
Page 6, after line 5, insert —

“(1A) The scrutiny of complaints under this section by the Scrutiny
Panel shall be held in camera.”. (6)

(Ei Salman Khurshid)

MR. DEPUTY-SPEAKER: The question is:
“That clausel2, as amended, stand part of the Bill.”
The motion was adopted.
Clause 12, as amended, was added to the Bill
Clauses 13 to 38 were added to the Bill.


senapati
(Fd. by g1)
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Clause 39  Confidentiality of complaint procedure

Amendment e.'

Page 10, after line 30, insert —

“Provided that the Oversight Committee may, if it considers
appropriate, authorize any person to apprise the media or Press in
respect of matters relating to complaint, scrutiny or investigation or
inquiry, as the case may be.”. (7)

(Ei Salman Khurshid)

MR. DEPUTY-SPEAKER: The question is:
“That clause 39 as amended, stand part of the Bill.”
The motion was adopted.
Clause 39, as amended, was added to the Bill
Clauses 40 to 52 were added to the Bill.

Clause 53  Punishment for frivolous and vexatious complaints

Amendments e:

Page 13, line 17 to 19, --

for “with rigorous imprisonment for a term which may
extend to five years and also to fine which may
extend to five lakh rupees”

substitute  “with simple imprisonment which may extend to
one year and also with fine which may extend to
fifty-thousand rupees”. (8)

Page 13, after line 21, insert —

“(3) No suit, prosecution or othr legal proceeding shall lie against
the complainant under this section in respect of anything which is in
good faith done or intended to be done under this Act.”. 9)

(Ei Salman Khurshid)


reporters
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reporters
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MR. DEPUTY-SPEAKER: The question is:
“That clause 53 as amended, stand part of the Bill.”
The motion was adopted.
Clause 53, as amended, was added to the Bill
Clauses 54 to 59 were added to the Bill.
The Schedule was added to the Bill.

Clause 1 Short title and commencement
Amendment made:
Page 1, line 4, --
for ©2010”
substitute “2012” (2)

(Shri Salman Khurshid)

MR. DEPUTY-SPEAKER: The question is:
“That clause 1 as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1, --
for “Sixty-first”
substitute “Sixty-third”. (1)
(Shri Salman Khurshid)

MR. DEPUTY-SPEAKER: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.

The Enacting formula, as amended, was added to the Bill
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The Long Title was added to the Bill.
SHRI SALMAN KHURSHEED: I beg to move:
“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Now we will take up ‘Zero Hour’ matters, Shri
Ananth Kumar.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Mr. Deputy-Speaker, Sir, in
the State of Karnataka, the people of Karnataka are in great distress because of the
Cauvery issue. The Tamil Nadu Government is trying to restrain the Cauvery

river water being released to summer crops in our own State. ... ([nterruptions)

14.11 hrs

At this stage, Shri M. Anandan and some other hon. Members came
and stood on the floor near the Table.

SHRI ANANTH KUMAR (BANGALORE SOUTH): Actually, they have filed
an [A. They are trying to restrain the release of water from Kabini, Kannambady,
Harangi, Hemavathi Reservoirs. = Our farmers are in great distress....

(Interruptions)

IUTEAE ARG : DAl 3d AR SNl D a1 Rebre H S|
... (cgagr)”

SHRI ANANTH KUMAR: The farmers should be protected.... (Interruptions)
We have already approached the Prime Minister and we request that the PM
should intervene and tell Tamil Nadu that they should not hold our share of
water. (Interruptions) and tell the Tamil Nadu Chief Minister that it is the full
right of the Karnataka State Government to utilize its portion of Cauvery river
water to its areas. Actually, according to the final Award of the Cauvery River
Water Authority, 192 TMC of water should be released ...

(Interruptions) Since 2007, every year more than 250 TMC of water is flowing...

(Interruptions)

* Not recorded
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the
30™ March, 2012 at 11 a.m,

14.12 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEriday, March 30, 2012/ Chaitra 10, 1934 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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